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years old were found in the muster;
forced signature and thumb impres-
sion of workers on blank musters;
fabrication of work which is not
actually carried out; police officials,
deputy engineers, junior engineers
and muster assistants are found hand
in glove in-thig corruption.

I would like to point out a very
grave thing that a Deputy Union
Minister as well ag State Minister
along with their relations have been
prominently mentioned in many
newspapers as having encouraged
these frauds in the EGS at Dhule
and having compelled the State Go-
vernment to transfer the Collector
ag he had started criminal proceed-
ings against the culprits. Meantime,
surprisingly, the Government of
Maharashtra has oome out with a
circulay in June directing all collec-
tors to “consult concerned depart-
ment” before initiating criminal aec-
tion against the corrupt, and not to
approach the police directly. This is
a very shameful thing.

I demand that an enquiry must be
constituted by the Central Govern-
ment to go into this multicrore
fraud in the name of the Employ-
ment Guarantee Scheme in general
and in Dhule in particular.

REFERENCE TO THE NON IN-

CLUSION OF MAJOR HINDU FES-

TIVALS IN THE LIST OF HOLI-

DAYS DECLARED BY THE CEN-
TRAL GOVERNMENT
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SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Sir, we

want to support him. The point is,
what Mr., Mathur has demanded is

that if you say these five holidays.
Holi, Janmashtami. Deepavli and
so on..(Interruptions). Sir, I only
want to support him. And you
should advise the Governmeni that
this is not the proper thing, what
has been done. This way, national
integration is not going to take

place.

SHRI KRISHNA CHANDRA PANT
(Uttar Pradesh): Sir. I would also
like to support what has been said
by Mr., Mathur and I hope, the Go-
vernment will come out with some
statement soon, to clear the position
certain
amount of misunderstanding, which
should be avoided, among large sec-

tions of people who observe these
holidays.
SHR1 PILOO MODY {Gujarat):

Mr. Deputy Chairman, Sir. the fact
of the matter is that, a matter like
this which plays on the sentiments
of the people, should not be brought
up in this abrupt way, where a
notice is published in the Press, This
hag been done arbitrarily without
consultations with all sections of the
society or with all political sections
in the House, even when Parliament
is in Session. T remember, for ins-
tance, in one of the meetings of the
opposition leaderss which the Prime
Minister had called some time back,
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she herself had announced that we
must do something about it, about
these holidays and things like that.
This was the correct approach. Be-
sides thig casual mention, the matter
was never carried any further than
that, As you will realise, a state-
ment like this coming as it does in
the manner in which it has come, is
likely to create the sort of reaction
that you have just heard from Mr.
Mathur, If the Government had
said that they are going to ban all
the noise and noise pollution that
emanates from all these festivals, I
think, everybody would have liked
it and the people in this counfry
would have welcomed a suggeslion
like this. But to say that we have
arbitrarily cut out these holidays
without any bprior consultations is
not proper., These may be only
Government holidays. But Govern-
ment holidays are not the pro-
prietary  right of the Govern-
ment, you know. It is a
public right. It is a national right.
These are national festivals. There-
fore. Sir, something should be donc
to inform the Government that what-
ever decision they take in the matter
must receive a wider consensus ihan
they are prepared to have. After
all, this is not a question of select-
ing Presidential nominee. It is
something much more than that.

SHRI LAL K, ADVANI (Madhya

Pradesh): Sir, I would like to add
to what Mr. Piloo has said. In the
matter of consultations. even the
Government employees’ organisa-

tions and unionsg should be consult-
ed, but I think, nobody has been
consulted. This is an arbitrary de-
cision which has been taken at the
level of the Government and on the
face of it, it is wrong and it is
perverse.

SHRI ARVIND GANESH KUL-
KARNI: Sir. T would only like to
point out.. (Interruptions).

SADASHIV BAGAITKAR
Sir, as has  heen

SHRI
(Maharashtra):

e i,
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said, this has been done arbitrarily.
This js being done in the name of
national integration. I really fail
to understand how can abolition of
some holidays bring about or help
you in bringing about national integ-
ration. This is what has been done.
in the name of national integration.
(Interruptions),

SHRI ARVIND GANESH KUL-
KARNI; Sir, what is the opinion of
the Leader of the House? (Interrup-
tions), Why don’t you say some-
thing?

SHRI GHULAM RASOOL MAT-
TO (Jammu and Kashmir): Sir, I
would request the hon, Minister and
the Leader of the House that before
a decision is taken, there should be
prior consultations with all the par-
ties concerned. In the name of na-
tional integration, nothing shoulg be
done which may jeopardise the inte-
rests of any community.

MR. DEPUTY CHAIRMAN: The
Leader of the House please. (Inter-~
ruptions).

SHRI PILOO MODY: Please Ira-
nab. Usha wanis to say something,

LEADER OF THE HOUSE (SHRI
PRANAB MUKHERJEE): I always
concede to beautiful ladies and beau-
tiful men. (Interruptions). Sir, as
Mr, Piloo Mody has correctly pointed
out, at a time when there was some
discussion, the Prime Minister raised
the question that we  should
some  thought and we
think ag to how we should
rationalise it. I may mention one
thing. The hon. Members are aware.
Sometimes, we take adhoc decisions
and suddenly, we declare a particu-
lar day as a holidav far Parliament
or holiday for Government,. And
from various sections and communi-
ties. demands have come, in regard
to some birthday or on some other
occasion, that this benefit ghoulg be

Jive
should

in the list of Holidays
extended to them in such cases. (In-
terruptions).

DR, BHAI MAHAVIR (Madhya
Pradesh): Last time also, for Rama
Navami....

SHRI  PRANAB MUKHERJEE:
This is tlte difficulty with Dr. Bhai

Mahavir. You cannot listen to any-
body even for one minute, Some-
times. ..

DR, BHAT MAHAVIR: I just want-
ed to ..\Interruptions).

SHRI PRANAB MUKHERJEE: All

right, you go on saying what you
like. (Inte.ruptions).

MR. DEFUTY CHAIRMAN: I am
sorry, your leaczr has already spo-
ken.

DR, BHAT MAHAVIR: Let me

explain. T digd not mean any offence.
I only siid that sometimes holidays
are giver and sometimes holidays
are cancelled, Neither should be
done,

SHRI LAL K. ADVANI (Madhya
Pradesh): I would request the Lea-
der of the House to complete his
statement,

SHRI PRANAB MUKHERJEE:
Just 1T wented to react because you
wanted me to react. I had nothing
to say on my own behalf. 71t is nof
that T wanted to say something suo
moto, Sometimes we take ad Thoc
decisions and we take ad hoc deci-
sions mainly in view of the demands
raised by certain communities, either
religiong or linguistic communities,
on Vvarious occasions, but I do agree
with it that we should think on it.
We can have wider consultations,

particularly with the leaders of the
Opposition, to see whether we can
work out some more rational for-

mula, For instance, one thing could
be that we can have a number aof
holidays. but the entire office or the
functioning of the enfire office need
not be closed. Persons belonging to



209 Ref. 10 the Pension
problems . of . Retired
Trailway employees

that particular community can take
it. Some sort of a thing on sectional
basis. i.e. by enlarging the areas of
sectional holidays can keep people
satisfied in a much Dbetter manner.
But I do feel that we can have dis-
cussions and immediately after the
Prime Minister comes hack I will
communicate her the feelings of the
House.

SHRI MANUBHAI PATEL (Guja-
rat): Sir,..

DEFUTY CHAIRMAN: No, no, the
matter is over. (Interruptions) Theire
is little to say when the leaders will
be consulted. (Interruptions)., Please
do not record.

REFERENCE TO THE PENSION
PROBLEMS OF RETIRED RAILWAY
EMPLOYEES

SHRI SUKOMAL SEN (West Ben-
gal): Sir. I am mentioning an acule
problem faced by the employees in
the Railway Ministry after their re-
tirement, The Railway Ministry
says that the pension cases will be
dealt with in the Finance Ministry
and the Finance Ministry says that
the Rajlway Ministry will be dealing
-with the pension caseg of the railway
employees, As a result, the railway
employees are suffering after super-
annuation, they are not getiing pen-
sion.

Sir, a peculiar situation has arisen
out of the problems of railway emp-
loyees retired under SRPF, Sir.
it is a matter of grave concern bhe-
cause of the way their problems are
being tossed around from one Minis-
try to another without any solution.
The Home Ministry says that the
problems of railway pensionerg ave
to be dealt with by the Railway
Ministry and the Railway Ministry
in turn advised the All India Retired
Railwaymen’s Federation that it was
the Finance Ministry which was com-
petent to deal with their problems
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and the pension department of the
TFinance Ministry has again thrown
the ball in the Railway Ministry’s
court. To say the least, this attitude
speaks of uttar callousness and indi-
fference of the Government to their
problems, Thig state of affairs has
naturally created frustration among
the pensioners. And the Govern-
ment should know that most of the
pensioners are facing a situation of
destitution because of the non-cha-
lant attitude of the Government.
Therefore, I urge upon the Govern-
ment to examine their problems and
redress them as early ag possible.

REFERENCE TO THE DACOITIES IN
BANKS
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